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ORALORDER

(Pronounced by Hon’ble Mr. T. Jacob, Member (A))
The applicant has filed this OA under Section 19 of the Administrative
Tribunals Act, 1985 seeking the following reliefs:

(1954

1. To call for the records of the respondents and set aside the

order passed in Order F.No. 12017/05/2018-CGHS 1II, dated

23.02.2018 by the 1* respondent and order for all consequential

benefits.

1. And pass such further or other orders as this Hon'ble Tribunal

may deem fit and proper under the circumstances of the case and

thus render justice .”
2. When the matter came up for hearing today, learned counsel for the
respondents submits that the relief sought by the applicant had already been granted
by the Department. He has also produced a copy of the order dated 28-11-2019 to that
effect. Learned counsel for the applicant also agrees with the statement made by the
respondent counsel.

3. In view of the above submission, nothing survives in this OA for adjudication.

Hence, the OA is dismissed as Infructuous.

(T.JACOB)
/SV Member(A)
22-01-2020



